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आदेश / ORDER 
 
PER PARTHA SARATHI CHAUDHURY, JM: 
 

          The captioned appeal preferred by the assessee emanates 

from the order of the Ld.CIT(Appeals)/NFAC, Delhi dated 30.04.2025 for 

the assessment year 2014-15 as per the grounds of appeal on record. 

 
2. The Ld. Counsel for the assessee submitted that in the present case, 

already the matter of the assessee has been disposed off by the Ld. 

CIT(Appeals) vide order dated 02.04.2018 before starting of the faceless 

regime. The copy of the said order of the Ld. CIT(Appeals) is placed at Page 

1 to 4 of the paper book. It was also submitted by the Ld. Counsel that the 

A.O has given effect to the said order of the Ld. CIT(Appeals) also. The copy 

of the said appeal effect order is placed at page 5 to 8 of the paper book. It 

was further submitted by the Ld. Counsel that the Ld. CIT(Appeals)/NFAC 

had passed the impugned order against the same assessment order which 

has already been disposed off by the Ld. CIT(Appeals)/NFAC. 

 
3. The Ld. Sr. DR conceded to these facts as submitted by the Ld. 

Counsel for the assessee. 

 
4. Having heard the parties herein, we are of the considered view that 

since the matter has already been disposed off by the Ld. CIT(Appeals) 

before commencement of the faceless regime vide order dated 02.04.2018 
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(supra), therefore, the impugned order before us shall become non-est as 

per law. 

 
5. In the result, appeal of the assessee is allowed. 

Order pronounced in the open court on 29th day of July, 2025. 
 
 
                      Sd/-                                                   Sd/- 
            ARUN KHODPIA                     PARTHA SARATHI CHAUDHURY 
     (ACCOUNTANT MEMBER)                         (JUDICIAL MEMBER)       
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